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jﬁ}ﬂ;§§4 Mr B.K.Sharma with My M, «K.Choudhury
(~VW€*&“W>"and Mr S.Sarma for the applicants in each
1 t application,
Mr A.K, Choudhury,Rddl.u.a.S C for

The grievance of the respective
applicants in these five Original Application’
-s is similar, An advertisement was issued
bearing No,RC(R)14/93 dated 20.8.93(Annexure
A) by the ICAR Research Complex for N.E.H,
Region, Meghalaya inviting applications for
certain technical posts in the various
disciplinsjmentioned in the advertisement,
According to the applicants they had applied
in pursuance of the said advertisement and
they uere selected for different disciplines
after an intervieuw was held by the Intervieu
Board in March,1994, However, it is the
grievance of the appll%ﬁqutigiz _they have
not so far been appolnted for which they
have been selected and nouw the select 1list !
will expire on expiry of ong year i.e. on
26,4,1995 as per the prevalent rules and

~—‘—T'.'~—.—-N.~_——_~

1, contd... 2/~ |
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practice of the ICAR unless extendedf

An extract of the select list is annexed

--@s Annexure-C, The Directnr of the ICAR
Complex for N.E.H.Redion is the appoin-
- ting authority and the ICAR has by its
. letter dated 4.8,94 have made it clear
that the Diréctor is competent to make

It is'the grievance of the applicants
that the Director i.e.Respondent No,3

has houever, not made the appointments

of the applicants against the posts in
the relevant disciplinesfor uhich they
have qfen selected as seen from Anmnexure
-C and is allouwing the panel to expire
and that would cause serious prejudfee

to them. Except applicant in 0.A.82/95
the applicants in the other applications
submiﬂted répresentation to the Direc-
tor General in the month of March,1995
requesting for releasing the offer of ;
appointment and issuing the appointment ;
orders. However, they have not received
any reply and'ﬁherefore they have
approached this Tribunal for urgent

relief as they apprehend that the
appoihtﬁen§5may not be made till the
select Iist would expire and thus they |
would be.depriveéf%he chance of !
appointment. It is contended by the !
applicants that the delay in releasing
the of fer of appointment without
assigningiany reason smacks of bias

and discrimihatién on the part of the
concernediofficials against them and

that therefore tﬁey deserve to be
protected.'ngera} other legal conten-

M .
. tionsﬂurged in the application need

not be mentioned at this stage. g

&Lég/'i

\f contd..., 3/~
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. 17.4.,85 Prima facie it thus, appear that as
. o At QJ,»L/V

v ap—anrswel consequence of exigencies of the
Hne,
¥ notified vacan01es)eﬂ6-an1tat10n of

v appllcatlons{yglldbgy intervieu and
preparations=of the select list the appli-
b cants wewldwbave- legitimastely expected to
.- be appointed before they iéé% their chance
by allowing the panel to be expired, It is
%S éiég; from thrs eytxact of the select 1lis
¢ that the candidates uefe selected under 2

I3 s - W\J—‘ .
.. Mmain list and some candidates uwere wait -

1

i

Yisted, It is therefore difficult to gather

as to wkgk for what reason the respondent

ap
No.3 has not/pointed the applicants so far,

Apparently having been selected by the
intervieu board tne respondent No.3 is
exﬁected to make their appointments unless
for any valid or legal reasons it could
not be made. The grievance of the appli=-
cants therefore has some foundatiocn and

consequently their interest needs to be
(nu{fJ fudA qu‘—ofvu cannit s fleem

L. protected N

. \»‘“} f o i e AL

r Choudhury, the learned Addl.C.G. 5.

C submits that he has not so far received
any advance instruction§from the respon-
dent No.3 and he will bk have to seek
. instructiongon the point as to why the
appointments of the applicants have not
been made so far or whether they are
likely to be made upto 26th April,1995,
‘. e Ungis the 01rch§EEEgR§ i;sgg_noticq,
to the respondents to show cause as to
»why the applicationksnould not be admitted
and interim relief as prayed may not be
granted. Show cause reply returnable on
25.4,1995. The notice be directly issued
by spped post at the cost of the appli-

cants to the respondent No.3 and be served.

for the limited purpose of admissidn on
Mr A.K. Choudhury,Addl C.G.5.C for

responﬁwgts 1°dnd 2 Pendlng the admissioni

contd... &/ =
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to such orders as may te passed in

' // explained to this Tribunal on 25.4.95, ;
- l
|

of the applications and aAYy cause ¥
shown by the respondent No,3 if an,y,.i ’
it is directed by way of-an interimf
order that the respondent No.3 may

make the appointments of the applicants
against the posts for which they are
selected before the select list wouyld
expire as stated on 26,4,95 but in

Case no such appointment is made GX

then xr not-withstanding the expiry

of the penal the postfagainst which

the applicants have been selected .
shall not be filled iérfhe respective i
disciplines(equal to the number of .
g SRS L) Surtper orders
The_ applicants gbould, be deeéed to beAi
eligible for being appointed on the
basis of the present select list even
after the expiry of the panelfbeing
the subject matter of the present

applications will pe borne in mind by
the respondent No,3 and will be subject |

H
]

{

of this application will not be a bar

for the respondent No.3 to proceed

|
[
to make appcintment of the applicants, ,
It will also be open to the respondent f
No.3 to extend the period of the f
select list in accordance with the

rules to enable him to make the appointi
[ Teeind Ay afls, {

-ment'gf_the applicants,%ﬁouevef,
b .

26. 4 —_

I .
Whether any such Exp extension is
'} contemplated should be Extendrd

Further orders will be passed on ‘
25.4,95, The above directiong¢may be
extended thereafter with further sui=-
table ordersif necessary if such
extension is sought by applicants to
whom liberty is given to do so.

Copy of the order be supplied to
the counsel of the parties.

VN
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B 0.A. 82/95,
' -

25.4.95 Mr B.K.Sharma/Mr S.Ali,S5r.C.G.S.C
' and Mr A.K.Choudhury,Addl.C.G.S.C.

At the request of the learned
counsel for the respondents adjourned
to 22.5.1995 for admission. The interim
order dated 17.4.1995 will continue

q(g‘_ﬂ Y | o ,‘ to opera.‘.te until further orders.
\/LM, \,) W\n, ,Q M . | Vice-C(hairman
o U"\'g/y.' Menbsr
| Pg

L

)?9/;2-5-95

None present for the applicants.
Although Ir'B,K.'Sharma has filed leave
note there is no reasons as to why the
other two advocates whe are on record
should not attend.' Hovmver mainly we are
interosted 4in knowing the stand of the
respondents,’ Although 'ty A K. Choudhury
Addl.C.G,S.C, is present/he says that
now ir,S.Ali in charge of *he matter,
M, S.Al:l is not present at the moment.
tnder the circumstsnces we are constrain
ed to adjournee-the O,A, t0 29-5=95,

Vi;e-(:hairman

inm : lember
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30=5«95 'No show cause reply has been filed
C by the respondents till to-day. Application
oo : © + 4s admitted.! Issue m® regular notices to k®
the respondents.’ xxxx ARXK HXHRXAKARKX XX
pepks. Interim order ‘continued until Fufther
¢+ © ' orders, Written statement im within four

weeks,- 0,A, is adjourned for orders to
3=7=95,] |

/ J/C

' Vice=Chairman
P h e vjml ek
. . Jo A 22 L2
/0 :Lé;:Lg lm Member

’70 )zs:/ |
— o 3=7-95 At the request of Mr.S.Ali
Srgg.G.S.C. adjourned to 21-8-95 for

?“‘;V\kkqu | counter,
et

: ‘ - -
< vt - . Vige=Chairman
+ . . h/ .."“ . - .“"l‘: o
(V* v e e

im : Member
W/ $ "mfw\/ o @ 29-8-95 Adjourned to 11-9-95,
fp o Rl éﬁ/t |
Vice~Chairman
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’ ‘ ﬁ | O.A. 82/95 A “\l“
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1]

,, 14-3-96 o Mr.fi.Alj_’ SroCchS.C- fOrv the
el e .. o S respondents is present. List for hearing
T . .‘ e . ”" ' - : : . A ‘r” ’ On 8-5- 96.
| | Lo T , Member
W

Mr B.K.Sharma for the applicant. Mr
'8.,811,8r.C.G.S5.C for the respondents.
" List for hearing on 21.6.96.

by

Member
Pg
17.10.96 Mr S.Al1,5r.C.G.S.C for the respon-
dent80
_ List for hearing on 4.12.96.
Member
s
0
1’”’
141592 2.5.97 Counsel for the parties are present.
—7:;_:4:5@ 5 ¢ List for hearing on 13.6.97.
? - T840 .
. Member Vice~Chairman
19)5~
P9
s
SR, A\ &N
|G &> P-SY @ TS
# A3
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"7 R C o 23-6-97 'I\IrOSo&li, broCoGoSoCo infoms t]’]at—

. - he has not yet received the records., )

Wie feel the [2gords pertaining to the
_ | selection.-Bregis necessary for a just
~ decision. '

List for hearing on 4-7-97.

. Member Vice=Chairman
4.7.97 Mr. S.Ali, learned Sr. C.G.S.C. sﬁbmits t
that in spite of his best endeavour records 4 I

could not be produced today. He prays fof short
adjournment. Prayer allowed. |

e e List on"15.7.1997 for hearing.

Me%@ér Vigigégggééé;:

T T —

| ?3\6«
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Heard counsel for thm'paxti@a@ff

Hearing concluded. Judgment d@iiv@r@ﬁ

in opon Court, kept in separate Bhﬂﬁﬁﬁa
The application is disymaad Of « iﬂ :
terms of hhﬁ orders No order as %m a& ?

by

Hanbor o ‘Wicﬁﬁﬁha&rmﬁ@
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application Nos.79, 86, 81, 82, 85, 137 & 146 of 1995.

Date of decision: This the 15th day of July 1997

The Hon'ble Mr Justice D.N. Baruahc, Vice-Chairman

“The Hon'ble Mr G.L. Sanglyine, Administrative Member

1. Lakshmi Narayan Singh (0.A.N0.79/95)
9. Dhruvendra Kumar (0.A.No.80/95)
3. Tribhuwan Kr Sinha (0.A.No0.81/95)
4. Ramvilas Kushwaha (0.A.No.82/95)
5. R.C. Sachan (0.A.No.85/95)
6. Shri Dhruvendra Kumar (0.A.No0.137/95)
7. Shri Shatrughan Verma % orfs (0.A.No.145/95) .....Applicants
By Advocate Mr P.K. Sharma & Mr S. Sarma. ‘
- versus -
Union of India and others - .....Respondents

By Advocate Mr S, Ali, Sr. C.G.S.C.,
wr G. Sarma, Addl. C.G.S.C. and

Mr A.X. Choudhury, Addl. C.G.S.C.

'BARUAH.]. (V.C.)

All the -above original applications involve common
questions of = law and similar facts. Therefore, we propose to

dispose of all the original applications by this common order.

" Facts for the purpose of disposal of these applications are as

follows:

The applicants have been working in the Indian Council
of Agricultural Research (ICAR for short) as a Trainee Assistant
~esearch Associates etc. The respondent No.3 issued an advertise-
ment by Annexure-A dated 20.8.1993 for appointment to the

zaiZ DOStS.

2. Pursuant to the said advertisement, the present applicants

e ———



alongwith others submitted apphcatlons for appomtment to the

: sald posts. They were called for to appear before a Selectlon

e)d‘_:' before the

Board in the month of March 1994 They’appeat

Selection Board and the Board after con31de1mg *thelr merits,

],‘.

selectevd them for: appomtment. The select-l‘on;iso_'jrn\ade ‘had be_en

approved by the Competent Authority.’ The .fsec‘ond.'vrespondent,.
thereéfter, issued Annexure B letter dated 4.8. 1994J In _,t‘he sa'id
letter, it was _observed that the third respondent 'being. the
/ -
appointing authority was 'competent to make -orde'r' for., ap_pointment.
The epplicants further state tlhat .in spite ofsuch siteleo’tion, they.
were not appointed. Feeling aggrieved, they’f subm'it;ﬁted ﬂ-ftindfividu'a]
representations to the ~aothorit_\/ concerned ‘bult 'to no keveil:._Hence

the present applications. : ) i

3. : I-n ~due course written statement ‘ha'\;’e"-vbi"ee'n . filed . b_\,"
the respondents. In their .;\'.ritten statements.':the\:"isth't-e that
the matter  was under process and it was taken b]) the Councxl
Hea_dq‘uarter. The applicants state that under smnlar 51tuatlon,'
another application was filed (0.A.No.78/95,-S. Verma Q\rs; Union.-

of "India and others). The said original apphcatlon was dlsposed

of on 9.6.1997 by this Tribunal with a direction to the;responde_nts'

i

to appoint the applizant the said original .applicavtﬂi‘on as per

the select list within a period of one month. .

4. In the aforesaid. case, during the ‘course: of hearing,
i ' :

gl

Mr S. Ali, learned Sr. C.G.S.C. .very fairly. subnljft;t'ed‘ ‘that " the
appl‘i—-cant was going to be appointed by the respondehts 'pursuant

to his selection.

5. ~ We have heard Mr S. Sarma, learne’d cdunsel for the

B

applicants and Mr S. Ali, learned Sr. C.G. SC Vlr Sarma submits
that ‘the present. cases are squarely covered b) t*h"e ."or‘der passed
by this Trlbunal in the aforesald orlgmal apphcatlon No.78/95.

.Accordingly, similar direction should be gwen n. the present

application also. Mr S. Ali does not dlspute the contentlon of




- counsel Mr S. Ali has not disputed the same. However, we are

v

Mr S. Sarma.

6. On hearing the learned counsel for  the _pafties and

on perusal of the applications we are of the opinion that the

;ﬁresent original applications are squarely covered by the order
pé.ssed in- O.A.No.78/95 on 9.6.1957. Therefore, we dispose: of
these "applications with a direction to the respondents to appoint.
the applicants ~within a period of one month from the date of
receipt of this order. Mr S. Ali also informs the Tribunal that
there will be no' difficﬁlty lfor the authority to appoint the

applicants within that period.

7. Mr B.K., Sharrﬁa, learned counsel appearing on behalf

of the applicants, also submits that the applicants were selected

earlier. However, they had not been appointed. On the other
hand, subsequent select list was prepared and the persons
subsequently selected had been appointed. These actions were

not only arbitrary, but also unreasonable and unfair. Learned

not inclined to pass any order at this stage. We leave it to

 the authorities to decide and while deciding the matter the
. authorities shall take into consideration the case of the present

. f‘épplica*nts who were earlier selected.

~v. 8  The applications are accordingly disposed of. However,

nkm

“* in- the facts and circumstances of the cases we make no order

as to costs.

Sd/e= VICE CHAIRMAL
o6/= MEMBER (R)
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BEFORE ‘I‘HE CENTRAL ADMINISTRATIVE T'

B

(An applicatlon under Section 19 of the Administrative
Tribunals Act, 1985), .

Title of the Case : '0.a. No, QZ/ of 1995

¢

‘Shri Ramvilas Kushwaha - soe Applicant’

‘= Versus -

The Union of India & Oyrs. ‘ cee Respondents

~

sl,No, Particulars of the documenss Page Nos,

1, Applicaﬁion | cee - 1 to 9

2. Venflcatlon oo e _ . 10

3, | “ _Atmexure.A - see - | 11,12

4 = Mnexure:B 1, Ceee | 13
Annexure.c — coe | 14 to 16

t° “?‘45 %M\MH | ‘\?f-ﬁ‘

v AL _— ' .
T .v»@M\cmwf%\@ I ol
b ‘5M ' ~ TFor use in Tribunal's Offic_e‘.
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Date of filing : [R+f7 P57
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BEFORE THE CEN ‘I‘RAL AUMINI STRATIVE TR BUNAL. : GJWAHA‘H BENCH

Shri Ramvilas Khshwaha,
C/O Rani Store, Bishnupur,

~

BETWEEN

“

Shillong-793004.
¢ o ém_l_i, _(_l_a,r}_t_?
AND |
1, The Union of India,

represented by the Secretary to the
Government of India,

4

“ Ministry of Agriculture,

2e

3.

1.

particular order but for a direction for appointme.t of

Krishi Bnavan, New Delhi,

The Dirs,ctor General, '
Indgian Council of Agrlcultural Research,

Kri shi Bhavan, New Delhi,

The Director, .
Indian Council of Agrlcultural Research,

Research Complex for NEH Region,
Barapani, Meghalaya., = ‘

DETAILS OF APPLICATION

o \
PARTI @]L{-&RS OF THE ORDER AGAINST WHICH
THE APPLICATION IS MADE :

The appiication is directed not against any

ees Respondents

O.A., NO,. of 1995

{
.§,"
3
e

" the applicatit a. Technical Officer, T7-6, Entomodogy in the

Indian Council of Agricultural Research (CaR), Barppéni.

of representation of the applic:‘ami:m to the above fact,

2. JURLSDI CTION OF THE TRIBUNAL :

the application is within

The application is also dlrected against deemed rejection

;
§

<

i

-

The applicant declares that the subject matter of

Tribunal,

Contds ««P/2,

the jurisdiction of this Hon'ble



.

3, LIMITATION :

The ‘applicant further declares that the appl.cation
is made within the limication period prescribed under Section

21 of the kimkkmkiem Administrative Tribunals Act, 1985, -

4, FACTS OF THE CASE :

4,1 That the applicant is a citizen of India and as such
he is entitled to all the rights and privileges and protections
guaranteed by the Cénstitution of India and the laws faamed

thereunder,

4e2 That the applicant obtained his M.Sc. degree in

Agriculture with specialisation in Entomology in the year
1987, He entered into the service of the ICAR at Bardapani
in June 1988 as ‘esearch Associate, He fulfills all the

essential and deslrable \qualifi ca’ciohs for b‘eing appointed

as Technical Otficer, T-6 in Indian Council of Agricultural

- Research.

4,3 ~ That the :cesP‘ondent No, 3i.e. the Director,

ICAR Research Complex for NEH Regi.n, Barapani had issued
an advertisement No, RC(R)14/93 dated 20,8,92 by which
appiications for certéin technical posts as indicated
therein. The applicant, persuant to the said adver tisement,
applied for the post of Technical Officer, T-6, Entomoiogy.
Be it stated here that the said auvertisememt was published

in the leading newspapers inclulding the Employment News.

A copy of ,the- advertisement is annexed

herewith and marked as ANNEXURE: A,

b' mntdo L] .P/3.



- 3=
444 That the candidature of the'applicant hav;nggbeen
accepted, he alongwith many others were invited for
an interview to adjudge the SUltablllty. The appllcant
appeared before the Interview Board duly constituted

for the purpose on 19,3.94 and did very well, As stated

‘above many candidates had applied for the posts and

' appeared before the Interview Board.

4,5 That pursuant to such application and interview,

the applicant has been selected for the past of Technical

Officer (T-6) Entomology'ahd his position in the merit

list appeared at Serial No, 2, The merit list so

" prepared by the Selection Committee was fo;wa;ded to

7

the Head Office in Delhi i.e. ICAR Krishi Bhavan, New
Delhi. The Head Ofrice on gpproval-of the éame sent back
the proceedings of the Selection Committee to the
Rdspondent No, 3 vide their letter No, F.NO,r 11979/94.
Estt.IV dated 4.8.9@. In the letter, it waé indicated
that the respondent No. 3 being the appointing authority

is competent to deal with suth cases.

A copy of the sald letter dated 4.8.94 is annexea

\ herewith as ANNEXURE:B and a copy of the Select

List is annexed as ANNEXURE: C.
Q :

3,6 That pursuanﬁ to buch selectiou and'approval, it

’hasbbeen thé legitimate expectation of the applicant

that he will be appointed to the post of. Technical
Offlcer (T—G) and thus he will have the opportunity
to join a service w1th better prospect tham the one he

is holdlng at present. Be it stated here that the

Contd. ...B/4.
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applicaht is presently working as Senior Research &
Assistant in Central Silk Board at Shlllong. By now,
almost a yeax has elapsed since the preparatlon of the
merit list, TQ the bast of the knowledge of the epplicant

the final merit list of the selected candidates was

prepared on 26,4,94.and it this date i taken into account,

the mexitllist'will complete one year on 26.4.94. As per
the prevalent rules and practice in the ICAR, such-a
select list loses its force on explry of one year unlgss

it is extended. Such powex'of extension is vested with

the authority for six months.

4.7 That the applicant being faced with such situaéion
and when he has notlbeen appointed fo the selected post,
Qrged beﬁbré the authorities requesting his appointmé t
to the post, but till date neither he has been appointed
nor he has been zapliéd-tof In the process the select
list is 1ikely‘to expire the validity'on 26.4.95. It is
under these circumstances, the gpplicant has come under

the protective hands of this Hon'ble Tribunal.

4,8 ‘That the applicant states that theié is no
impediment against his appointment . as Tectnical Officer
(T-6) Entomology and the respondents by sleeping over the
matter cannot deprive the applicant from- being~app01nted
as such, As already stated above, if the date’of prepara-
tion of the select list is alone taken into account,

then in thet case the select list will expl re on 26.4.98.
In such an eventuality, the applicant will be deprived of

his legal right of béing appointed to the selected post.

Contd. . «P/5.
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4,9 Th~t the applicant staﬁes that the Rempondents
cannot sit over the matter to the‘detriment of the
interest of the gpplicant and that tﬁo_without assigning
any reason., Adeqﬁate number of vacancies are available
for absorption of the applicant in the aforesaid post.

In aﬂy case the iespondents aftér making 6ut a prbmi se
by way of issuance of advertisement, cal ling upon the

- applications, holding selection for the pOst and appfoval
of the select lisf canuot hold back and/or back out from
their own promises by way of not issuing any appointment
letter to the applicant enabling him to join the said
post for which he has been duly selected. It will be
pertinent to mention here that the reSpondenﬁs have
already appointed selected candi dates in other di;cipline
persuant to the aforesald advertisement aud selection, .
Such appointment letters were issued in the month of
November 1994 and January 1995. There is no earthly
reason.as to whyvthe applicant should also not be appoinced

to the selected pOst. The respondents cammot approbate and

rep robate,

4,10 - That the applicant‘states that he has made
several persom l representations before-the respondents
and all along has been assured that issuance of the
appointment letters is in process, but as pointed.out
above, fﬁat process is yet to be materialised, The |
applicantx states th-t the respondents are duty bound
.t§ act fairly and cannot act arbitrarily. The applicant
has been meted out with hostile disciimination in -

violation of the Articles 14 and 16 of the Constitution

Contd...P/6e
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of India. Needless to say that 8overnmental Agencies
~are also believed to have acted fairly and such a
duty is cast upon the respondents more particularly
the Respondent No, 3, A duty is enjoined upon him to

exhbit the spirit of a model employer.

4,11 That the applicant states that, it is his reasonable
rxpERXEEKX spprehension that some pressure g:oup and vested
inteiest are acting behind the screen with a view to get the
select list expired and thus the Hon'ble Tribunal may take
such recourse. as may be deemed fit and proper so as to lift
the veil to find out the real positicn behind the inaction
on the part of the respondents in not appointing the

applicant to the selected post.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIOnS :

5.1 For that there is no earthly reason as to why the
applicmt shouid not be appointed to the selected post

even after his due selection.

¥

5.2 For that the respondents cannot g back from their
own promises based on which the applicant applied for the
post, appe-red before the selection committee and got

selected,

5.3 For that the selected candidates in other discipline
having been appointed and there being no impediment against
the applicant, there has been violation of Article 14 aad

16 of the Constitution of India,

S.4 For that the respondents cannot jubt sit over the

matter so as to get the select list expired and thereby

Contd...P/7.
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cause irreparable loss and injury to the applicant.

565 For that the respondents are required to exhibit

" the true spirit of a model employer and they c

act just arbitrarily and unreasonably.

annot =ms

5.6 = For that there being violation of the principles

of promissory estoppen and legitimate expectatl .n, same

~is required to be reme d ed by.way of an appropriate
direction.
5,7  For that the number of posts having been assessed

before issuance of the adve. tisement ad further vacancies

w

having been arisen, there is no reason as to why the

applicent should not be accommodated in one of the vacant

pO St‘s.

5.8 For thut there belng no response from

the Resgpondents

towards the personal representations submitted by the

‘applicant, it is clearly established that some extraneous

,consider‘ations are the foundation of the inaction of the.-.

respoudents, The respondents canrnot be allowed to act

arbitrarily and unreasonably. Their action must be fair,

reasonable and just¥

5.9 For that in any view of 'che-mat{:er, the impugned

sustainable,

6., DETALLS OF REMEDIL ES EXHAUSTED :

The applicent declares that he has no

alternative remedy\_except by w

ontd. .

- action/:’enactioh -on the part of the ‘respondents arenot

other

gy of filing this app lication.

.p/8.

U



7. MATTERS NOT PREVIOUSLY FILED OR PNDING
BEFORE ANY OTHER COURT :

| The applicant further declwszes th .t he has not

flled any application, writ petiticn or suit in respect of

- which thzs application is filed before any other authority

N

or any other Court of ldw and/or any other Bench'of the

Hon'ble Tribunal nor any such application, writ petition

or suit is pending before any of them.

" g, RELIEFS SOUGHT :

T nder the facts and ci rcﬁmstances-stated above,

 the applicant prays that the insta:t application, be

admitted, reco rds be called for and upon hearlng the
parties on the cause Or caus ses that may ‘be shown and on

perusal of the records be pleased to grant the followihg

reliefs H

(1) To dlrect the :espoudents to appoint the app.Licaut

to the post of Technical Offlcer (T-6), Entomology
in the Indlan Council of Agricmltural Research,
Barapani‘ with retrospective effect with a1l

consequential benefits.

- (ii) Cost of the application.

(iii) Any other relief or rellefs to which the appllcant

is entltled as may be deemed fJ.t and proper by the

LJ

Hon! ble Tzibun al.

N g Contd. . .P/9.
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g, INTERIM ORIE R PRAYED FOR :

| Pendiﬁg disposal of the application, an interiﬁ
order may be‘passed directing the respoi.dents not to
expire the select liét in question and/or to extend the
date of expliry of the said select list. The interim order
prayed for is just and proper inasmuch as if the select
list is allowed'to expire the instant application wikl .
become infractuous and the appiicaht will suffer irreparable

loss and injury and his service career will be in jeopardy.

10. es s CP

The application is filed through‘Advocate.

11, PARTICULARS OF THE 1,P.O, :

(1} I.p. No, : 9,03-383714

(ii) Date -

WL TS

Guwahati,

(1ii) Payable at

12, LIST OF ENCLOSURES : -

As stated in the Index.

Ve Ii fication. eesne
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. YERIFICATION

I, Shri Ramvilas Kushwaha, aged about 31 years,
son of Late Ram Chandra, resident of Bishnupur, Shillong,
"the applicant hereir ke do herebyvverify and state that the"
statements made in paragraphs 1 to 4 and 6 to 12 are true
to my knowledge and those madé in pa;agraph 5 are true to
my iegal adviee. and I have not suppressed any material

fact,

’

. and I sign this verification on this the 141k

day of 2pril 1995.=

Q Vo (A 173 [MUQ/‘Q
('Qam 073, ,/mﬂ@
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TCAR Research Complex for N.E.H. Region
UMROT 'ROAD: BARAPANL: MEGHALAYA. Hr/p /- XURE 4
V\-‘W\N\/\——

’ & 3 TNIT AN .COONCLIL O AGHT ol JTURAL, RESEARCH ,\)\
’ //
/‘ > A

e 8 ¢ 8 0 00 00 v o

. 'NO.RC(R) 4/93 | Ao e ] 0 2 ot e
/ Dtd. 20-5;-9% DN el &/qé/ 21”‘1}%'6, (5

"?Barapani invites applications from Indian Nationals for following
Technical posts: - '

1

e

¥

| En N— L= ) [cglcfjg
The Director, ICAR Research Complex for N.E. H. Reglon,

F. + Manager T-b (Poultry/Agrénomy) -~ 2 posts (1 for SO)

aj .‘lace of posting - Poultry (Lenbucherra - Tripura) and for
\gronomy - Basar (Arunachal Pradesh).

Te¢ imical OFficer T-6. ( Bntomology) - 2 posts (Unreser\fed)
a) ‘lace of posting - ICAR BDarapani.

E::.nsion Officer T-6 ( Extension) - 1 (one for ST)

a) “lace of posting - ICAR Barapani.

Eg ntial Qualification: 1) Bachelor's Dogree in rolovant
fic'd. (ii) Five Years' exorience of Extension/Training and '
de olopment in the 1elevant field.

II) Desirable Qualification: i) Master's degree in the concerned

b,

1)

subject. (i) Knowledge of local language. (iii) Resoarch
e;perience in rodent for the post’ Technical Officor (Entomology) .

Training Associate (T-6) ~ 14 ( fourteen) posts ( Reservod for
SC - 7{ soven) and for ST - 2 ( two)

|
a) Place of posting - llomg Scilence (KVK~Tripura/KVK.Tura/
KVK-Na, 1land/KVK-3iicim) A mal Scionce (X B~Tripura/ . L~
KVK-Turg /KVE~ Sikkim/KVK-Arunachal Prade sh) , Agronomy( KV K~Tiipure
Crop P¥oduction (KVX-Tura/TTG-Nagaland) Agril,Communication

(TTC-Nagaland) Horti culture (TTC-Nagaland/KVK-Arunachal P rodes!
. . ' : r— s

-Essential Qualification; i) Bachelor's degree in the relevant
field, (i11) Five Years' cxperience of extension/tralning ond
¢ -elopment in the relevant field.

II) L -irable Qualification: i) Master's degree in the concerned

5.

1)

s njeot, (il) Knowledge of local languago.

7. bnical Assistant (T-4)-Fishery - one post (Reser¢ed for SC)
a' ?lace of posting - ICAR Barapand.

I. -ential Qualification: i) Bachelor's degree in Fishery Sclonce
i:' Three years' oxporionce in Extension/Training/Dcevelopment
R. «warch in the field.

II)' D drablae cuali fications - #,S5c. in Zoology with Ffi.éhery asy

s scial subject/Fishery Sciehce.

Attested.

ok Oy

Advocite.

oo s 000 2/""
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1

o~ Artist (T-4) - (one) post (Un-reservod) Y
* a)Place of postihg - ICAR Barap and (Exbonsion)

©) Essential Qualification : 1) Bachelor's degree in Fipmg

Arts. (ii) Threo yoars experienco in Art works relating
to Agril, Extonsion,

7o ‘caining Assistant (T-4) - 6 (six) posts (Reserved for s - 2
' two) and for ST - » ( two) .
‘i Place of posting -~ AL.."I"OHOHI -\ KVK-N galand)__/
Homo Scigngg - KVK-Arungthal pra esh/KVK-Tripdra
Agril, Fngineoring-(KVK- 'Icky,) AN Adds (Extn,)-KVK ~Tura,
). '

I-Iorti cultu. K.V.Ko"mra

‘) Essential ualification :° i) Bachelor!s degree in the
relevant field, '

IT) Negi rable Quali fication : 1) Mastor degreo in tho
relegvant field, (44 Knowledge of local language, -

!

The Scale of pay for 411 T-6 posts.is ps. 2200~75~2800~EB- 100-4000 /-
PeM. and for all T4 pogts 44 p, 1614-0-60---2600—EB~75—2900/—- p.n,

GENERAL INFORMATTON

Te Age limit for the T-G grade posts bearing scale of pay
Of Ise 2200-4000/~ i 35 years. For T4 grade posts boaring
scale of pay of ps, 1640~-290C /-~ is 30 years as on 1, 1.93,
.Age relaxation 5 years shall be allowed to Schedulegq Casto
and Scheduled Tribe candidates and other exep bed categorieg
lika Zx=serviceman etc. == per rule framed and instruotiong .
issued. from time to time vy the Indian Council of Agricult-
ural Resoarch/GOV t. of India., There will be no age limit
for the employens of TCaR, _

247 'Candidatesapplying for the posts carrying scale of pay
of Rs.2200-‘+000/- and ps, 16[40-2900/- will have to pPay an.
appiication feg of Rse 20/~ (Tweuty) only in the fom of
Crossed Indian Postal Order drawn.in the uame of Director
ICaR Research Complex for N.E, A, Reg:ion, Barapani pay-
able at-GPO,..Shj_llong. Candidates belouging to SC/sr
community are fully exemp ted from paying application fgq,

3. . The posts arg temporary, but Llikely to contiuue for
indefiniteg period. Intending condidates should subui t
their applicationsg glving advertisement no, , name of
post (disciplinem'.se), item No. etec., ag per the appli-
cation fomat ¢glven boloy. g -

conted, | _ .., 3

Attested,.

MK

Advocate,
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I STATSMINT 3HOKING DETAILS PARTICILARS DF THE CASTIDATES FOR THE POSTS OF (7-6) P
'H, - ——— —Ny
Sle Name of t)e . ’
Neo. t Nasme of the can~ it
pos didates ur::f Qualifications ! Ixperience if any Remarks -
1 2 3 4 5 i 6 ) ) ) 7 - == "' T " 4
3
1e Trg, Assoc{T-6) AN - R
Berti cul ture Haln Idos . - . - 4
1o Sh H.Deven Singh  01.03.5 M.Sc (Bort) | Yorked as Trg. Asstt.(T-5) from 1983
. ‘ 20 1e1.90. As T=5 1,1.90 te till date
4n XK.V.Xe., Nagaland Ceatre. ; N
B Walting liat, R .
2, Sh.G.P.Kabul 01402, 38 B.Se (Bert) Vorking as Trg. Asstt, (T-4) Eert
from 20.11.85 to till date in
1 K. V.EK. Tripura, ’
. 3. Sm. Anmmika Sharma 607.63 - B.SC Ag &M,Sc | Veridng as Trg. Asstt, (-r_x‘) Bert
Ph-b(ﬁor{) from 27.2.90 to till- date. — -
2. Trg;- Aesec (T=6) .
Heme Scilencs A. Main Lipt . ‘
te Bue V. Kenny Males 31,0161 B.SC (H. Sci) . Veriking as Trg. Asstt (T-4) frem 31.7.87
to till date in K.V.XK. Nagalmand, ~
2. Sa. K. Angela Sele 01.05.57 B.Se (H.Se) Vorking as Trg. Asatt.(T-4) frem 19.2.86 -
te t111 date in X.V.X. Nagaland, .
. } . . _ ;
Je Sm, Bharati Saled 05.04%.5¢ B.Se¢ (E.Sc) Yerking as instructer in Balasebika
Trg, Instt. Jaypur from 1.12.88 - .
L to till date. ,
fo. Sn, Skasuvazi Dao 03.02,0¢ N.Se (H.Sc) i \br!d.nxv ‘-av L-ccturer in D.X. Girlis® Cellege ‘
o ' Mir=n, Kmarup from Sept'83 to till date.
3. Trg. uue(:r-6) } ’
An. Science AMado Liat
1o Sh, V. Rajen Singh 01.01.62 BuV.Sc & A-He | Vorking as Trg, Asstt, (T-%) Aa, Sc
from 1.6.87 to ti1l date im K.V.X.
- . | Nagal ands E :
4, Trg. Aspoc(T-6) , - °
Agrs/Crop. AMadn Tdot 1 - _ o
Preductiea. .
resucEes 1o Sh, A.X. Khan 01.02,.57 B.Se (Ag) Voricing as Trge. Asstt. (T-3)Agxe/
) Extn. from 27.7.87 to till date
in T.T.C. Nnnhnd._
~" 2. ém, L.N. Sineh o404, % B.Sd Ag) Voriking as Trg. Asstt. (T-)igre/
Ixtn, from RExX 9.10.87 to "ll
{ date im K.V.X. Sikkim,
. T.K. ha 20,11, B.Sc(A - - iy
V 3o Sk Ste n.s H.g:( A:)Zoo vorid~g as Trg. Asstt. (T—h) Agro.
from 1984 te till date in KVE Sikidm. -
b, Sk, !4, £ Rana 25.10. 57 B.Se (Ae.) MeA. voriing as Trg. Asstt, (T-A) Plaat
* Pathe. from 1.7.89 to till date in
f ICAR Hqrs, Barspeui,
| .
— ‘ eesContde Heoeos ,
- e __‘4‘
: . - .
—_ + - e R T N —
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- S - ' T smSn STATMENT STTYING LITAYL PARTICILARS OF THE CANLIDATES FOR THE POST OF (T-5) =T *
S .
- Naxme of the Name of the can- Date of Qualifications E rience if an - Remark
Noe post dldates birth erenes 7 s
- o e e - e = e em et e = = e e = e e e T T e e T e e e e e e AT S S S S S e e s e e - ST - - - - -
1 2 3 4 5 6 -

1e Farm Manager{T-6) A,Main List
Poultry
: 3. SM 07, azcr ChalTpborrr 21,7143 P.Ve3c & Borxlug am Twi. laatt, Suzgess 13 Dizti.
H, V. Sc i ieH} ef in, Busbandry, Udaipur, Tripwura(s;
) from 20,6,86 te till date.

2. Tech, Officer{T-6)zA Main Liast

Entomology .
: T ./ 1. Sk, Dhruveaara Kumar = 13433052 ~° B.Sc, HoSe T Voriing as Resesrch Associats iz AICH
. Ph.D on Redeat from 6.5.85 to till date.
- 2. Sk, Ram Vilas Kushwaka 15.07.63 B. So{ AG - AH) Vorked as & Research Asseciats from 30.6.88
M.Se Ag.Ints, to B.11.92, Worksd as a T-Il-3 from 17.11.92
te 30,11.92 in ICAR., Vorking ac Reszarch
. Asstt, from 1,12.93 to till data,
/B, Vaiting Ligt ) ) B
e LT -4/ 3. She Habani Liaes 2. 3.8 B.8= Ag £ M.Se Yarbine o= Rezserch Associate in project on-'e“"""z“”,—;,w';
v anto. P, Hd Rodoat Centxrol since 1988 to till data. if-{ I
3. Farm Manager Ao Main Liat . A
(T=5) Agrcaocay . - .
1. Sh. R.C. Sachan 01.03. % B. Sc{ Ag. Hons) Yorking as Trg. Asstte (T-4) Agre .
M.Sc Ag.Ex from 1.1.93 to till date.
- 2 Sk, S. Verma 28,12.%9 D.Sc (Ag) Voriding as Trg. Asstt. (T-4) Ag./Exta.
from 22.7.87 to i1l date in T.T.C.
. Nagaland. .
T
- Note § Essential qualifications : 1) Bacholor's Dogree iz the relevant filbid

1.1) Plve years' experiiace of extension/training and developmoat ,
in the relevant fi.lde. ] .

l. -
Desirable qualifications 1 1) Maater's dogroe in the relevant fleld,
Attes . R .
ted. : 41) Xnowl edgs ¢f lecrl lenguage.

M.k,@l@%— :
. Advecate,
\
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- z .2 2 5 &
’ > =
e Sh, Guruprasad Kar 18,07.60 B.Sc{Ag) Vorting as T4 (Bort) from 29.7.87
to till date in EVK Tripura,
2, Sk, R.P. Shankhwar 31.10.52 B.Sc(Ag) Voriing as Tech, Officer (T-5)
: from 1990 at CIINP, Lucknew,
3o Sk, J.L. Singh 30.01. 9 M.se{ Ag) Yorxing as T-4 (Agre) from 23.11,.85
- to till date in XVK Tura,
Huvige & yéara sr3arience az per

4, Sk. Jaeinsth Prasad tS.0E.Lo » B.Sc (ag)

s utatement ghown in the application.

-t e m————,

Fote 1 Essential qualificationa F

Desirable quail ficatinas 3

1) Bachelor's Degree in the relevaat finld,

1)

.

1) Master's degrae in the relevant field.

ii) BEnowledge of local language,

Acttested.

. Rezad

Advecate. ,

Ve Tears! e——a-denrce of extoardon/training ane
Tologmint Lz the melowant (4 ela,
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Suntes! Govt. Nam
Sewtegl Administrative Tribures
Sashat! Bench. Gashatt,

- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH : GUWAHATI.

 IN THE MATTER OF 3

04shs No.82 of ';3‘995

‘ghri Remvilas Kushﬁaha_
~vVersus - ‘\

Union‘of'Igdia and others

- AND -

IN THE MATTER OF 3

Written Statements submitted by

the Respondents No. 1, 2 and 3.

, WRITTEN STATEMENT .

The humble respondents submitied their

written statement as follows. Before
submitting parawise Teply of the appli~-

cation the respohdeqts beg to state that

there is no cause of action of the appli-

cant for fiiihg thiéfapplicatioh befoié
fhe Hon'ble Tribunal as the resdit}of the
interview held by the respondents hés'not
yet'been anqouhged and és such, the

application is liéble to be dismissed.

Te That, with regard to'the statement made in péragraph 1

~of the application,

the respondents beg to state that the claim

» made by the appiicant in regard to his application to the post

| contd....2
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.of Te«6, Tech, Officer (Entomology) at ICAR Research'Complex

for NEH Region, Barapanl is still under process’ whlch has.

already been taken up’ with the Council HQ, New De1h1 seeklng

‘certain clarifications vide this office letter No. RC(R) 14/94

dated 5-4-95 (Annexure-I) and the decision of the Council HQ
in this regard is still awaited. '

“

That, with regard to the statement'made‘in'pafagraph

2 and 3 of the application, the respondents have no comment.

3. That, with regard to the statement made in paragraph

4.1 and 4.2 of the applioation, the respondenfé have no

comment. /Thé'séme being matter of records.

That, with regard'to_the statemeht'made in paragraph

4.3 of the application, the respondents beg to state that

the same is true to the extent that the post of Tech Offlcer,

T-6 (Entomology) was advertlsed in the leadlng news papers

- including the Employment News vide Adyt. No.RC.(R) 14/93

‘dated 20-8-93 (Annexure-II).

5, Thét,'with regard to the statement made in paragraph
4,4 of the application, .the respondents beg to state that
‘the same is true to the extent that the applicant was called

for the interview and appeared before tﬁe Interview Board

on 19-3-94,

6. That, with regard to the statement made in paragraph

445 of the applioation,’the respondents beg- to state that

- proceedings of a Selection Committee/Interview Board is

strictly a confidential document and it is to fheir utter

contde...3



surprise as to how the applicant could claim that he was
selected for the post of Tech, Officer T-6 (Entomology)

and his positioh in the merit list at Sl. No.2, since he

he could not substantiate ﬁis claim with supporting documents.
As per the prdcedure fdllowed in the Institute since inception,
necessary approval is used to be obtained from the higher
authority of the Coﬁncii HQ for appointment to the post of
T=6 and accordingly the samé procedure hgs been followed in
the present inétant case. In this particular instant case,
the Council HQ Has not conveyed its approval in.clear terms
~as done in earlier cases but informed the respondent No.3
‘that the Director of the Institute being the appointing
_authdrity for T-6 gréde_is competent to deal such cases vide
their letter No. F. No.11(7)/94 aatt.n) dated 4-8-94

( Annexure~III). Therefore, the Respondent No.3 being the
- competent éuthbrity in this dssue, had to examine the entire
pros and cons of the Selection Committee proceedings in course
of thch certain anomalies were noticed as already mentioned
at para 1 above, Thereforg, the statement made by the appli-

"~ cant is not correct.

7. That, with regard to the statement made in paragraph
4.6 of the application, the respondents beg to state that
the same is not correct, in the sense tha£ a éandidate after‘
appearing in any interview may expect his selection, but he
can not clalm as a matter of legltimate claim for hls appoint-

ment as stated by the appllcant. As regards the valldlty of
the period of 1 (one) year, since the matter is still under
process. thereby 1t is obvious that the period will be extended

for another six months if admlss1ble under rules in force.

contd,....4
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8, That,; with iegard fo the statement made in paragtaph

4,7 of the application, ;he respondents beg to state ﬁhat

the same is not true to the extent that it is not obligatoyy

ron the part of the appointing authorlty to app01nt any

1ncumbent 31mp1y for appearlng in any 1nterv1ew and thereby

the claim of the.appllcant‘forvhls app01ntment does not appear

 to be genuine wi thout considerihg the pros and cons of the

issue in relevance to the rules in force.  Since the matter

" is still under process, the question regarding the valieity

of the period of appointment will be examined in due course

as per rules in force.

% ’ That, with regard to the statement made in paragraph
4.8 of the appllcatlon, the respondents beg to state that

the same- is not correct. The respondent is not sleeping over
the mefter as claimed by the applicant Which'is‘alieady _
e#plained'in the preceding paragraph and the applicant can not

claim his appointment as a matter of right until the matter is

decided by the competent authority as per rules in force.

10. fThat; with regard to the statement made'in-paragraph'
4,9 of the applicatlon, the respondents beg to state that the

same is not correct. The appllcant‘s claim that the respondent .

is sitting over the matter w1thout-assigning any reason has no

authenticity and thereby} his claim is totally not acceptabfe

' to the respondents. As regards the appointment of a few

candidetes, it is R true to the extent thatvthere were different

groups of candidates for different cetegories of posts on
different agricultural subjects and different Selection Boards
cohetituted-for the purpose, have conducted the interview at

contd.. ...



different stages and as such, the candidates who fulfilied"'
all the termsvand‘éonditionS'as per the4adyertisemeht and
qualified suitably-in orde? of merit were 6n1y considered

as per availabilify df number of vacant posts and reservaﬁ

tion quotas etc.

1. That, with regard to the statement made in paragraph
4ﬂ10vof the application, the fespondents'ﬁeg to state that

the same is ﬁéﬁ corréct. It is not obligatory on the part

of any appointing aﬁthority to.ansWer on-tﬁe répresentatidné
of the candidafes, sinée seléction'of-ééndidates and appoint-
menf thereof is strictly a cénfidentiél‘métter untilllappoint4
ment order is issued. It is a queétion of interrogation as

to how and from what source he could know that he was selected
as he could not substantiate hié claim with supporting docu-
ments about his éelecﬁion. As the resuit of the interview

: fdi the post has not been declaied till today and as such,
the applicamkfon of the appllcamt is liable to be dismissed.
Thereby, the appllcant's claim deserves no admlttance at all
in the Court of Law, Therefore, there is no question of
discrimination in viobation of Article 14 .and 16 of the

anstitution of India as claimed by the applicant.

,A12.'. That, with regard to fhe statement made in paragraph
4,11 of the appllcatlon, the respondents beg to state that
the claim made by the_appllcant that some ‘vested 1nterested
groups are acting behind the screeﬁ is totally false,
baseless and imaginary one. |

13, That, wifh regard to the éfatemént made in paragraph‘5

of the application regarding grounds for relief with legal

contd.. 0‘06



prov1s;on, the respondents beg to state that none of the.
grounds are malntaznable 1n 1aw as well as in facts and

as such, the application is liable to be dism;ssed;

14, Thét, with regard to” the statementsmaﬁe'in_narggraph

6 and 7 of the application, the respondents have no commend.

15, 'That,'with regérd to the statement made in\paragraph'8 x
of the appllcatlon regardlng the rellef sought for, the

respondents beg to state ‘that the appllcant is not entitled
“to any one of the reliefs sought . for in thls appllcatlon is

liable to be dlsmlssede

16, That; with regard to the statenent made in paragraﬁn 9
'of‘the appiiéafidn regardiné interim ordei préYed for, the
bresnondents.beg to state that thé applicnnt is.not entitled'
to any intéfim order ffom-the Hon'ble Tribunal in view of
the‘facts and-circumstanceé narrated above@:
179‘ ~That, the respondenns beg to state;that the applicafion

" has no merit and -as such, .the same is liable to be dismissed.

1

VERIFICATION......
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Xs Bz, S.haskar ( Som of Late Sarada Oh, Ladkar,
‘—nmpu'(aﬁou) Agartala; Teipura ) N rester, ICAR
Rescareh Complex for NER Reglons Barspand; residiag at
Barspani. P. 8 Wniem, Diat, Moiied, Meghalayas; do heredy,
verify that the etntents nade akeve are true to the best
o2 ny personal kasuledgs and belief and X bave net suppressed
aAY matsxial facts, |
. Piase . BNarspead | ﬁf/m'

h gaature.

Date ] 15060’5
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~ OFG fok the post.of Druunetots
Reference 1Your letter F.No, 10(5)/95-Estt.IV, Dte23.3.95.
ar, S -

~

[

»

\ . Toure $rithinilyy
. : , o
S " with rei‘orb\ee to. ‘the letter on the subjact cited .

-above 1 am to forward herewd th 3( three) phétostatscoples o s
~ the PXoceedings of the Selection Commi ttee Meeting: fo¥ifavour CoL b
- 0% your kind perusal; A copy of the Advertisement \against the

said selection is also forwarded herewith, | B

AL

P dn this conneotiony I would like to statee as follous,

| . ts' &8 per advertisement the post of Fam Manager Tw6 (Poultry/Agro)

, @ (%two) - posts vere shoun out of which 1 (one) post was reserved
1 Koxr-8Cs .But as'per the proceeding of the Selection Commi t tee,
“both ‘th¢ candiddtes were selected belonging to the Other Backe-
 ward Classes commimity, while .the advertisenent was made without
‘any provisiot for the Otheér Backward Classes, 8ince the said
- advertisenent’ was made before issuing the circulay Ypriresdrwaiion

s

for Other Backward Classes. by the Govt, of India,

"R¢ As per the'advertisement, only one post of Tralning Agssoclate
' T«6" (Agro) ‘was shown and the said post has been filled up by
‘appointing the first candidate of the merit list, Thereby the
"appointment of the remaining cundidates could not be 1 saued,

- since there was only one post as per the advertisement,

.3+ As per the advertisement, 2(two) post of Tech.Officer T-6( Ento)
were advertised shouwing both the post as Un-reserved.But so far

. as the case of Shri D,Kunaxr is concerned, he was found overaged
for which his case could not be considered for appointment,

. ]’,yQ Contdes e, -2/-
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 INITAN. COUNCIL OF AGRI.CULTURAL RESEARCH
B TOAD Do ie Iy (haig. Vax Foa NOROH, Ragion N
UMROI ROAD: BARAP ANT:  MEGHALAYA. <

/

)5 — W

NOSRC: . q4/93
Dt'do ‘ s 18193

. » "he Director, ICAR Research Compiex for N.E.H. Region,
- Barap: . invites applicatlons from Indlan Nationals for following
- Techn: al posts

1« Fom Manager T-6 (Poultry/Agronomy) - 2 posts (1. for SC)
a} Place of posting - Poultry (Lembucherra - Tr.i.pura) and for
agronomy - ‘Basar (Arunachal Pradesh),
2. ’jl‘_e'cl'mi‘cal Officer T-6 (Entomology) - 2 'po’sts (Unreserv ed)
a) Place of posting - 1CAR Barapani,

3. Extension 0fficer T-6 (Exten51on) - 1 (one for ST)
a) Place of postlng « ICAR Barapani

Bssential Qualifi 'at::.om i) Bachelor's Degree in relevant
field, (ii) Five Years' experience of Extension/Training and
~ derelopment in the 1'elevant field,

II) D .irable ali fi cation: i) Master's degree in the concerned
st!"ject, (1i) Knowledge of local language, (iii) Research
ex: er:i.ence in rodent for the post Technical Offti.cer (Entomology)

heo Ty -;.nlng Associate (T-6) - A4 (fourteen) posts (Reserved for
a SC - 7(seven) and for ST = 2 ( two)

a) ‘lace of posting - Home Science (KVKanpura/KVK-’I\ara/
TK~-Na. - a.land/KVK.- Sikkim) A ‘mal Science (K K-Tripura/
.VK-Tura/KVK-SlkkJ.m KVK-Arunachal Pradesh), Agronomy{ KVK-Tnpura)

rop Production (KVK-Tura /TTC-Nagaland) Agril, Corimunication b
'_TTC—Nagaland Horti ulture (T’I‘C—Nagaland/KVK-Arunachal Pradesh) . |
, sential Qualificatiom i) Bachelor's degree in the relevant

'k
T.eld, (ii) Five Years' oxperience of extension/training and
¢ :velopment in the relevant field.

1)

II) Desirable

_ alifiocation: i) Master's degree in the concerned B
subJe(‘et.

ii) Knowledge of local language. o

54 Teohnical Assistant (T-l4)- Fi shery - one post (Resemed for SC)
a) Place of posting - ICAR Barspani,

I) . Eg n{iial' alif‘ica-tio ; 1) Bachelor's degree in F.lshery Sci ences
~11) Three years' experience in Extens:Lon/Traimng/Dev e10pment
Research in the field,

II) De grablg Quali fications ~ M.Sc. in Zoology with Fishery as
Swedal sub.]ect/Fishery Science,

| W S< “ : .;.... 2/~
ot
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« 6. Artist (T-4) - 1 (one) post (Un-reserv ed) o~

1) Place of posting 4 ICAR Barapani (Extension)

i) B sential Qualification : i) Bachelor! s degree in Fime

Arts, (ii) Three years experiencoe in Art works relating
tp Agril, Extension,

T | “raining Assistant (..T.L&) - 6

(six) posts (Reserved for SC - 2
two) and for ST - 2 (two) '

) Place of posting - Agronomy ~(KVK-Nagaland)
Home Science - (KVK~Arunachal Pradesh/KVK~Tripura
azril, Bnginoering-(KVK-Sildim) AV, Aids (Extn,)-KVK ~Tura,
Horticulture (K,V,K,-Tura), |

Esgential Qualification :' i) Bachelor's degree in the
relevant field, .

II) Dogirabl lification : i) Master degree in the
relevant field, (41 ‘Knowledge of local language.

The Scale of pay for all T-6 posts is pse 2200-75-2800~EB-~ 1004000 /=
Pems and for all T4 posts is ps. 1640-60=2600~EB~75-2900/~ p.m.

GENERAL INFORMATION

1e Age limit for the T-6 grade posts bearing scale of pay -
. Of Bs¢ 22004000/~ is 35 years. For Tk grade posts bearing

scale of pay of Rs. 161405;2900/- is 30 years as on 1, 1.93,
-Age relaxation 5. years shall. be allowed tc Scheduled Caste
and Scheduled Tribe candidates and other exepted categories
like Ex-serviceman etc, =3 per rule fram-d and instructions .
issucd. from time .to time by the Indian Council of Agricul t-
ural Research/Govt, of India. There will be no age limit
for the employees of LCaR, ' '

24 Candidates applying for the posts carrying scale of pay
of Bs, 2200-4000/~ and Bs. 1640=2900/~ will have to pay an.
~a@ppiication ‘fee of Rs, 20/~ (Twenty) only in the fom of
Crossed Indian Postal Order drawn.in the name of Diwector
ICaR Research Complex for N.E.H. Region, Barapani pay-
able at- GO0, Shillong, Candidates belonging to SC/ST
~ community are fully exemp ted from.paying application fee,

3¢ . _The posts are temporary, but - likely to. centinue for
indefinite period, Intending condidates should submit:
their applications giving advertisement no,, name of
' post: (disciplinewise), item No. etc., as per the appli-
cation fomat given below :- :

!
|
\ ‘ Dﬁntd.----.f'}

|
|
R
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" APPLICATION FORMAT.

‘a) Advertisement No,
b) Post applied for (giving serial number)
c) Name in full (BLOCK letters)
d) Father's/Husband's name
e) Full Address
i) Address for correspondance
(¥ith pin code in English)
ii) Pemmanent address (With PIN)
f) Nat’ .nality |
g) Marital status ( Single or marri ed)

h) Whe:aer belongs to SC/ST, Ex-serviceman/
phy: ically handicapped (Attested copies
of . i:ch certificates from the compeetent
aut. rity should be enclosed with the
app cation)

i) Datc of birth (in Christian Era as
‘rec. ded in the Matriculation/School
leav.ng Certificate)

j) Age s on 14141993

k) Educational quali fications(From
Matriculation/HSLC onwards in details
with attested copies of relavent
certificatcs) and marksheets)

1) Expcrience if any (With attested
copies of certificates)

m) employment Exchange Registration No,
n) Postal order No, date and value

o) List of documents attached.

N.,Bs t= The aﬁplicatioh should be neatly typed in English or Hindl

language.

I do hereby declare that all statements made in the
application are true, complete and correct to tne best of my
knowled~z and belief. In the event of any information being
found { lse orjincorrect, my candidature/application may be

cancell: d/teminated without any notice.

(Full signature of the candidate)

contdeesesas ocp/L"

N
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4ll posts carry usual allowdhces, pensionary and other

“%enefits as per Central Govt. Rules mutatis-mutandis followed

in ICAR From time to time, Theposts are honegovermment.

Versons who are already sexving in Govt, and semi-Governmmoent
vrganisaticn/public Secter Undertaking/Autonomus organisations
ctes. should apply through their present employers.

Jandidates calledfcr inteiview for the posts bearing pay
scale of ks, 1640+2900/~ and above, and unemployed scheduled
caste/Scheduled Tribe candidates for all the pcsts will be
vaid travelling expense équivalent to Second-class railway
fare, '

Original certificates and marksheets should not be submited
alongwith the a plication, but should be brought if anad

when ca.led for interview, Attested copies of certificates
about age, educaticnal qualifications, experiences and cast
etc. should, however, be submitted alongwith the app lication,

A passport size photograph duly attested by a Gazetted Officer
should invariably be enclosed with the applicati on,

Separate application alongwith separate postal orders and
photograph gshould be sent if a candidate wants to asply for
more than cne category of post.

When called for interview, the candidates will have to
axpear before 4 Selection Committee at a place and date(s)
to be notified in due course, '

i>plications received late and in incomplete form will not

1o considered. Mo correspindence will be antertained with

the candidates. Mere fulfilment of requireuonis as daid down
in the advertisement will not rest aany right in the candidates
1uor disqualify the candidate for the post applied for,

Préfcrence will be given to the candidates belongihg to
Ly=sorvicemen and physically handicapped and those from North
Zstern Hill Reglon, : '

r

The number of posts and places of posting are subject to
cQangey

The last datd g for receipt of the application is two weeks

(15 days) from the date of advertiscment,

The applications camplete in all respect should reach the
Adninistrative Officer, ICiR Research Complex for W.E.H, -
Region, {Unroi Road, Barapani -~ 793 103, Meghalaya within
the date specified as above,

7.0
Je T’/J/

7/
ONLY INDLAN WATIONALS NEED APPLY. /ﬂA
ONLY INDIAN 1
. ‘¢ I.K, SHAMMA

' M c}fé/ AIMLNLSTRATIVE OF CER
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH
» KRISHI BHAWAN : NEW DELHI

| . ' : A
F.NO.11(7)/94 Estt.IV . - Dated ?Zlkugust, 94,

!

To,
The Director,
ICAR ﬁés complex for NEH Region ,
‘Umroi RO&4d,
Barapan1-793103 (Meghalya)
Subs- Forwarding of Proceeding of Selection Committee '
' j for the post of Training Associate T—6.
sir,

| With reference to your Office letter No. RC(R)14/93
dated 31.5.94 on the above menioned subject. I am to sy
that Director of the Institute being appointing Authority
for T-6 grade jig competent to deal such cases. The original
pLocecdlng of Selection “ommittee for the \osL of Training

. Associate 1s enclo ed.

Yours faithfuliy,

i
“.

(JAGDISH CHANDER)
UNDER SECRETARY J)

e , T | | _‘r;
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0.A. No. 82/95 N
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shri R. Kushwaha 3 °
@&

- Versus -

Union of India & Others.

REJOINDER TO THE WRITTEN STATEMENT,FILED'BY.THE RESPONDENTS

The applicant begs to state as follows

r QKE‘;NanL?'//

/i
£

o v

1; That the app1icant has gone though the copy of the

Written Statement filed by the respondents and has

understood the contents thereof. Save and except the

statements which are specifiba11y admitted hereinbelow,
other stateﬁents are categoriba11y denied. Further - the
statéments which are not borne on recdrds are also denied.
In view of the statements made in the Written Statement, it
has become absolutely necessary to call for-‘the relevant

recosrds of the case for which there is already a prayer in

~ the 0.A. In this connection, the app]icant most respectfully
prays that the relevant case file No.RC(R) 14/94 of the
Recruitment Cell may be called for, which w111 throw 1light

~ on the issues involved in the case.

2. That with regard to the statements made in paragraph 1

of the Wrwtten Statement the applicant does not admit

anyth1ng contrary to the re1evant records. It is denied that
any ' clarification necessary in the matter inasmuch as vide
Annéxure—III, necessary approval was already given to the
respondent No.3 and as such, there was no necessity to refer

the case once again. Even after such, the applicant has not
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been appointed to the post to which he is entitled to, on

the other hand as pointed out in O0.A. 146/95 (S. Verma &

: Ors. Vs. UOI & Ors.) and O0.A. 137/95 (D. Kumar Vs. Uor &

Ors.), the respondents without exhausting the select list of

the instant case have gone ahead for making appointment to

identical post which are not permissible under the relevant

rules. In this connection,’reference‘may be made to O0.A.
an 08 137)95

146/9§A and the applicant craves leave of the Hon’ble

Tribunal to refer to and rely upon the same at the time of

hearing. of the instant O.A.

3., That with regard to the statements made in paragraphs

- 2,3,4 and 5 of the Written Statement. while denying the

contentions made therein, the applicant reiterates and

reaffirms the statements made in the 0.A.

4, - That with regard to the statements made in paragraph
6 of the Written Statement, while reiterating and
reaffirming the statementé made in paragraph 4.5 of ‘the
0.A., the applicant begs to state that the results are not
disblayed on Notice Board as per the practice of the ICAR.
Even 1in the cése 6f those T-6 candidates who have been
issued with the offer of appointment during Novembér 1994,
January 1995 and April 1995, results were not made public,
In this connection, the candidates who have been appointed
are mentioned below :

November 1994 H.D. Singh ~ Horticulture

V. Kenny -.Home Science,

K. Asolo - Home Science,
Dr. W. R. Singh - Animal Science

January 1995 A.K. Khan - Agronomy

April 1996 Asit Chakraborty - Poultry
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Out of the above candidates, Shri Asit Chakraborty was
appointed on 20.4.95 inspite of interim order dated 17.4.95
passed by this Hon’ble Tribunal. The aforesaid persons have
been appointed against the same advertisement, selection
proceeding which was approved in the meeting dated 19.6.94.
In their case also, the resulits were not made public. If
they can be appointed, there is no earthly reason as to why
the applicant could not be appointed. The thén Director of
ICAR (Respondent No.3) Dr. S. Laskar was &ke only Incharge
and could not have done away with the recruitment procedure
taking recourse to irrelevant consideration. The D.G., ICAR
had even warhedfgzr resorting to 332324;4 of officérs. As
regards the Annexure-I document to the Written Statement
which is in reference to letter dated 23.3.95, it is stated
that the said letter has mentioned certain extraneous and
irrelevant things which are not at all relevant 1in the

context of the letter under reference dated 23.3.95 issued

by the Council Headquarter.

Copis of the said documents dated 3.1.95 and
23.3.95 are annexed herewith as ANNEXURE-A. and B

respectively.

Thus the entire action on the part of the then Director

was founded on malafide and colourable exercise of power.

5. That with regard to the statements made in paragfaphs
7,8 and 9 of the Written Statement, while denying the
contentions made therein, the applicant reiterates and
reaffirms the statements made in the 0.A. The respondents

cannot act in an arbitrary manner and with unreasonableness.
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6. That-ﬁith regard to the statements made in paragraph
10 of the Written Statement, it is denied that theke are
different Selection Board. The respondents are called upon
to substantiate their claim by producing the relevant
records. If the candidates mentioned by the respondents
could be appointed, there is no earthly reasons as to why
the applicani could not be appointed. There cannot be any
pi&k and choose basis 1in the matter of appointment ;
moreover when there is subsequent selection for abpointment
to analogous post clearly indicating that thére are
vacancies to be filled up to which the applicant could very

well be appointed from the earlier select list.

7. That with regard to the statements made in paragraphs
11 to 17 of the Written Statement, the applicant while
denying the contentions made therein, reiterates and

reaffirms the statements made hereinabove and in the O.A.

-

8. That under the facts and circumstances stated above,

the instant O.A. deserves to be allowed with cost.
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"VERIFICATTION

I, Shri Ram Vi1as.Kushw5ha,'£he applicant in 0.A. No.
82/95, do hereby soiemn]y affirm and verify that the
statements madé above are trﬁe to my knowledge and belief
and I have not suppressed any material facts.

And I sign this verification on this the 28th day of*

November 1995,

(R0t basturalyy
( Kam Viles Kishe
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. TELEX e EXPRESS._ . . TELEGRAM

THE DIRECTOR
AGRICOMPLEX
SHILLONG

PHR.22(51) /94 Estt.Iv

REFOLET & TELEX N0,22(51)/94*ESTT.IV DATED 2.12.94 AND
'15.12.94 REGARDING CONCELLATION OF TRANSFER ORDER OF

DR. ViK. SACHAN T~7 FROM SIKKIM CENTRE TO ARUNACHAL

Q.
.

CENTRE 'gﬁ) DG, ICAR HAS DESIRED TO'KNOW AS 70 WHY
TRANSFERS ARE BEING MADE BY THE OFFICIATING ODIRECTOR
(.) HE HAS ORDERED THAT ALL TRANSFER AT NEH SHILLONG
MAY BE STOPPED 'imméoxaTELv (.) REPORT. COMPLIANCE

IMMEDIATE (.)

SODHI SINGH
& : AGRISEC . -+

. Sd/~
{SODHI SINGH)

KRISHI BHAWAN
NEW DELHI-1

ICAR : -
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> | ANNEXURE-B -

INDIAN COUNCIL OF AGRICULTURAL. RESEARCH
KRISHI BHAVAN : NEW DELHMI

«

No. 10(5)/95 Estt.IV Dated the 23rd March 1995

To .
The Director, . .
ICAR Res. Complex for NEH Region,
Barapani, Meghalaya, A
- ' . -
sub 'z Discrimination against the appointment of
, other Backward Classes & SC for. the post of T-
. ’ 6 (2200-4000) in ICAR Research Complex Tor NEH
Region, Barapani, Meghalava.
Sir,
i 4 am  directed : to forward herewith the
representation of OBC and Scheduled Caste Forum on the
subject cited above. It is requested that your comments

in this matter may be furnished'»toA the - Cbuncil

immediatelyi

\ ‘ _ Yours faithfully,

Sd/~

{ SODHI SINGH )
Under Secsretary (8)

' )
X
2 e



